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Before the Hon’ble National Green Tribunal (SZ)
In
Original application No. 246 of 2020

Report of the Joint Committee Constituted by Hon’ble NGT (SZ) vide
order dated 23-11-2020 in 0.A. No. 246 of 2020

The present application has been Suo-Motu registered by Hon’ble National Green
Tribunal, Southern Zone on the basis of the newspaper report published in newspaper
in Dinamani Daily, Chennai edition dated 02-11-2020 under the caption “eoauuTayfT,
BSSUGU L erflesT: LmemeussT srsmrmaLd g@or ? (Vaiyavur and Nathappettai
Lakes: Will become a Birds Sanctuary?). It is alleged in the newspaper report that there
are two lakes namely, Vaiyavur lake having a spread of over 100 acres and Nathapettai
lake having spread over of 500 acres respectively located on the left and right side of the

road leading to the Rajakulam Village of Kancheepuram District.

In order to ascertain the possibilities and also whether the allegations made in
the newspaper report are correct or not and also the possibility of converting these
lakes into a proposed bird sanctuary as desired by the reporter in the newspaper
report, we feel it appropriate to appoint a Joint Committee comprising of (1) Principal
Chief Conservator of Forests and Chief Wildlife Warden, Chennai, (2) District Collector,
Kancheepuram District, (3) the District Forest Officer, Chengalpattu District, (4) a
Senior Officer from the Tamil Nadu State Wetland Authority as designated by its
Member Secretary, Chennai, (5) a Senior Officer from Tamil Nadu Pollution Control
Board (TNPCB) as designated by the Chairman, Tamil Nadu Pollution Control Board, (6)
the Superintending Engineer of Public Works Department (PWD) and Water Resource
Organization (WRO) of the respective area and (7) a Senior Officer deputed by the
Commissioner, Special Grade Municipality, Kancheepuram to inspect these two lakes in
question and ascertain the extent of lakes, the nature of encroachments, if any and what
are the steps taken to remove the encroachments, if any, whether any garbage is
dumped and sewage is discharged into these lakes and what is the nature of lake and
whether the allegations made in the report that it attracts more migrant birds for a
longer period in addition to staying back in Vedanthangal Birds Sanctuary and whether
it can be included in the notified water bodies as required under the Wetlands

(Conservation and Management) Rules, 2010 & 2017 and if so, what are all the steps to



be taken for that purpose. The committee may also assess the water quality of the lake
and if the water is contaminated with sewage / garbage, illegally dumped and

discharged, then what are all the steps to be taken to remedy the situation.

The Public Works Department (PWD) and Water Resources Organization (WRO)
will be the nodal agency for coordination and also providing logistics for this purpose

(copy of the order dated 23-11-2020 is at Annexure-I).

Brief facts on the issue

There are two lakes namely Vaiyavur lake having a spread of over 100 acres and
Nathapettai lake having spread over of 500 acres respectively located on the left and
right side of the road leading to the Rajakulam Village of Kancheepuram District under
the control of Public Works Department. Both lakes are manmade. The Vaiyavur and
Nathapettai Lakes are contiguous and the excess water of Nathapettai lake is passing to

the Vaiyavur lake and subsequently drains into other chain of lakes.

The Kancheepuram Municipality has provided a common Sewage Treatment
Plant [STP i.e., stabilization of four paved pond] in the western side of the Nathapettai
Lake for the treatment and disposal of the sewage generated from the Kancheepuram
Municipal area. The Public Works Department has given permission vide G.0. No. 259

dated 14-07-2011 (copy enclosed as Annexure - II).

In the meantime Hon’ble National Green Tribunal (SZ), Chennai registered a case
Suo-Motu on the basis of the newspaper report published in newspaper in Dinamani
Daily, Chennai edition dated 02-11-2020 under the caption “emauureyi, KSSLICLL ML
6ifl&6T: Lmemeusser gemrmeullin gy @om ? (Vaiyavur and Nathappettai Lakes: Will become
a Birds Sanctuary?). In order to ascertain facts on the ground, the Hon’ble NGT (SZ) vide
its order dated 23-11-2020 in Application No. 246 of 2020 has appointed a joint
committee to inspect the two lakes in question and ascertain the extent of lakes, the
nature of encroachments, if any and what are the steps taken to remove the
encroachments, if any, whether any garbage is dumped and sewage is discharged into
these lakes and what is the nature of lake and whether the allegations made in the
report that it attracts more migrant birds for a longer period in addition to staying back
in Vedanthangal Birds Sanctuary and whether it can be included in the notified water

bodies as required under the Wetlands (Conservation and Management) Rules, 2010 &
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2017 and if so, what are all the steps to be taken for that purpose. The committee may
also assess the water quality of the lake and if the water is contaminated with sewage /
garbage, illegally dumped and discharged, then what are all the steps to be taken to

remedy the situation.

As per the above direction, the Joint Committee comprising of (1) Thiru. Syed
Muzammil Abbas, LF.S., Principal Chief Conservator of Forests and Chief Wildlife
Warden, Chennai, (2) Dr. (Tmt) Jayanthi M. L.F.S., Additional Principal Chief Conservator
of Forests and Member Secretary (i/c), Tamil Nadu State Wetland Authority, Chennai,
(3) Tmt. Mageswai Ravikumar, I.A.S., District Collector, Kancheepuram, (4) Thiru. K.S.
Sathyamoorthy, L.F.S., District Forest Officer, Chengalpattu Division, Kancheepuram, (5)
Thiru. K. Vijayakumar, Assistant Executive Engineer, Public Works Department, Water
Resource Department, Lower Palar Basin Division, Kancheepuram and Thiru. S.
Baskaran, Assistant Engineer, Public Works Department, Water Resource Department,
Irrigation Section, Kancheepuram (nominated by the Superintending Engineer of Public
Works Department), (6) Dr. M. Somasundaram, Assistant Engineer, Tamil Nadu
Pollution Control Board, Sriperumpudur, Kancheepuram District (nominated by the
Chairman, Tamil Nadu Pollution Control Board, Chennai) and (7) a Senior Officer
deputed by the Commissioner, Special Grade Municipality, Kancheepuram was

constituted.

On 05-01-2021, all the members of the Joint Committee (District Collector,
Kancheepuram has inspected the lake on 05.12.2020 and 24.12.2020, Commissioner,
Special Grade Municipality, Kancheepuram had inspected the lake on 12.12.2020) had

inspected the above said two lakes and the detailed report is submitted below:-

1) The extent of lakes, Survey Nos. Village, Taluk and District

The Public Works Department, Water Resources Department has informed that
the water spread area of Nathapettai Tank is 180 Ha in Survey No. 484 of Nathapettai
Village, Kancheepuram, Taluk and District and Vaiyavur Tank is 79.40 Ha in Survey No.
239 of Vaiyavur Village, Kancheepuram Taluk and District.



2) Nature of encroachments if any and steps taken to remove the encroachments
The Public Works Department, Water Resources Department has informed that
in respect of Nathapettai Tank there are 50 encroachments. Form [ & II are sought from
Revenue Department and in respect of Vaiyavur Tank there is no encroachment.
Further he has stated that in respect of Nathapettai tank entire Kancheepuram
municipal limit sewage is let down to this tank through Manjal neer vaikal out of which
20% alone in treated water from the STP, the remaining is un treated and more over
Kancheepuram Municipal garbage dumping yard is placed in the foreshore of this tank.
Therefore all the chemical hazards are mixed with tank water and it is not fit for
drinking purpose. Hence, it is not advisable for converting this tank in to bird
Sanctuary. In respect of Vaiyavur Tank, the total command area of 175.64 Ha is under
cultivation and the available stored water in the tank is barely enough to cater the need
of the crop water requirement to cultivate 176.64 Ha of agricultural land. The tank will
get empty quickly within the one crop season (3 months). Hence, converting this tank
is not possible without water availability for more than 9 months in a calendar

year.

3) Whether any garbage is dumped and sewage is discharged into these lakes

The Commissioner, Kanchipuram Special Grade Municipality has stated that the
Kanchipuram Municipality is comprised of 51 Wards with a total population of 2,32,816
as on 2011 Census. The total area is 36.14 Square Kilometers. The Kanchipuram
Municipality was increased in area with the addition 1 Town Panchayat (Sevilimedu),
Nathapettai, Thenambakkam, Orikkai Panchayats in the year 2011. Prior to that the
Kanchipuram was already having an underground Sewage system with a capacity of
14.84 MLD. The collected sewage is treated at the STP in Nathapettai. The discharge of
the treated water is into the Nathapettai after treatment of the sewage by the WSP
method. This system has been functioning from the year 1978. A DPR has also been
prepared for renovating the STP by changing the treatment methodology to ASP
process. The outlay for the same is Rs.243 crores and the DPR has been prepared by the
TWAD Board and pending for the sanctioning of Funds. As on date the existing STP
using the WSP technology is functioning properly and the Test Reports of the discharge

water are taken periodically to ensure the discharge meets the Surface water standards.



After the areas were added in the year 2011 the said areas are also part of the proposed

new STP under the outlay of Rs.240 Crores.

No solid waste is dumped in the lake or the surrounding areas of the two lakes.
The Nathapettai Lake is within the boundary of the Kanchipuram Municipality. But the

Vaiyavur lake is within the Vaiyavur Panchayat.

The inflow channels that carry run-off water to the Nathapettai Lake passes
through the Municipal areas of Kanchipuram and a noticeable amount of Plastics are
found to reach the lakes through the said Channels. In order to prevent the said Plastics
reaching the lake, the intervention measures have been taken to stop the inflow of
plastics by installing Mesh Filters in the said channels and the plastics have been

removed on a daily basis from November 2020 till date.

4) Nature of Lake and whether the allegations made in the report that it attracts
more migrant birds for a longer period in addition to staying back in

Vedanthangal Bird Sanctuary

The District Forest Officer, Chengalpattu Division, Kancheepuram has stated that
the Vaiyavur and Nathapettai Lakes are under the control of Public Works Department.
Both the lakes are manmade. The Vaiyavur and Nathapeetai lakes are contiguous and
the excess water of Nathapettai lake is passing to the Vaiyavur lake and subsequently
drains into other chain of lakes. The treated effluents generated from Kancheepuram
town is being treated and discharged into Nathapettai lake. There are no standing trees
inside the lake to support nesting of water birds but some of the trees present at the
periphery of both the lakes are useful for perching. Mainly, the aquatic birds are visiting
the lake for feeding, but the number of birds is very less and conspicuous only during

rainy season (October to January). The following species of birds visit both the lakes:-

Sl. No. Species Number of Birds
i. Painted Stork 50 to 100 Nos.
ii. Grey Heron 30 to 40 Nos.
iii. Grey Pelican 10 to 20 Nos.
iv. White Ibis 20 to 25 Nos.
V. Pond Heron 50 to 60 Nos.
vi. Purple Swamp Hen 10 to 20 Nos.
Vil. Coot 10 to 20 Nos.
viii. White Breasted Water Hen 20 to 30 Nos.
ix. Open Billed Stork 50 to 70 Nos.




S1. No. Species Number of Birds
X. Spot Bill Duck 20 to 30 Nos.
xi. Pheasant - Tailed Jacana 10 to 20 Nos.

xii. Little Egret 90 to 100 Nos.

xiii. Little Cormorant 80 to 100 Nos.

Xiv. Black Winged Stilt 20 to 30 Nos.

5) Whether it can be included in the notified water bodies as required under the
Wetland (Conservation and Management) Rules, 2010 and 2017 and if so, what
are all the steps to be taken for that purpose

The Additional Principal Chief Conservator of Forests and Member Secretary
(i/c), Tamil Nadu State Wetland Authority, Chennai has stated that based on the report
of District Forest Officer, Kancheepuram in his letter No. C. No. D/6579/2020 dated
08-01-2020, it is reported that

e Vaiyavur and Nathapettai Lakes are under the control of Public Works
Department.

e Both the lakes are manmade for irrigation purpose.

e The Vaiyavur and Nathapeetai lakes are contiguous and the excess water of
Nathapettai lake is passing to the Vaiyavur lake and subsequently drains into
other chain of lakes.

e The treated effluents generated from Kancheepuram town is being treated and
discharged into Nathapettai lake.

e There is no standing trees inside the lake to support nesting of water birds but
some of the trees present at the periphery of both the lakes are useful for
perching.

e Mainly, the aquatic birds are visiting the lake for feeding, but the number of birds
is very less and conspicuous only during rainy season (October to January).

6) To assess the water quality of the lake

The District Environmental Engineer, Tamil Nadu Pollution Control Board,
Sriperumbudur has stated that the Kancheepuram Municipality has provided a common
Sewage Treatment Plant (STP i.e., stabilization of four paved pond) in the western side
of the Natahpettai Lake for the treatment and disposal of the sewage generated from the
Kancheepuram Municipal area. Treated sewage from the said common STP is disposed
into the Nathapettai lake, for which the Public Works Department has given permission

vide G.0. No. 259 dated 14-07-2011. The Kancheepuram Municipality has also provided
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micro composting centre located at the Western side of the Nathapettai lake for
composting the municipal solid wastes generated from the Kancheepuram Municipality.
Water samples were collected from the inlet, outlet of the common STP and water
sample from the Nathapettai lake on 14-12-2020 and the test report of analysis of the
said water sample is enclosed as Annexure IIl. Water sample from the Vaiyavur lake

was collected on 05-01-2021 and the same is sent for analysis (Report is awaited).

7) If the water is contaminated with sewage / garbage, illegally dumped and
discharged, then what are all the steps to be taken to remedy the situation

The Commissioner, Kanchipuram Special Grade Municipality has stated that the
area leading to the Lakes has been surveyed with the deputation of a Team of Staff and
workers of the Municipality and the houses that are discharging the sewage into
channels have been identified and they have been issued with notices to stop the
discharge of sewage into the Channels. A total of 450 notices have been issued to the
houses and from December 2020 till date and out of the same. 30 houses have obtained
connections to the UGSS system. The houses that were discharging their sewage into the
Channel namely Manjal Neer Channel that leads to the Nathapettai Lake have been 15
days time to stop their discharge and obtain UGD connections. Further action has been
taken to stop the discharge and obtain of UGD connection on the expiry of the time the

out flows of houses will be sealed using cement concrete.

The Septage Trucks operating in the areas that have been added recently with
the Kanchipuram Municipality have also been issued with warnings to refrain from
dumping the collected Septage into the Lakes and open areas. A meeting was held with
the Truck operators on 15.12.2020 and also warnings have been issued through news
items published on 16.12.2020. Any trucks found dumping a septage in the lake or other
open areas are levied penalties. In this connection the operators have been warned of
Penalty of Rs. 25,000/-. Since then there has been no incident of dumping of sewage into

the open areas of the Nathapettai Lake.

A consultant under the Tamil Nadu Water Investment Company (TWIC) was
appointed to survey the inlet channels that flow to the Nathapettai lake, was appointed
in the Month of October 2020 and they have identified 18 inlet channels that lead to the
Manjal Neer Channel which in turn leads to the Nathapettai Lake. These inlet channels

have been proposed to be linked into a Sewage Treatment Plant and a DPR for the
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establishment of the STP at a cost of Rs.24.86 Crores. This proposed STP is independent

from the common STP at Natapattai.

8) To ascertain whether the Solid Waste Management Rules, 2016 is strictly
complied with and if there is any dumping of waste or illegal discharge of
untreated sewage into these lakes, then what are all the steps taken to avoid such
things and implement the Solid Waste Management Rules, 2016 in strict sensu in

that area

The District Environmental Engineer, Tamil Nadu Pollution Control Board,
Sriperumbudur has stated that show cause notice was issued to the Kancheepuram
Municipality for non compliance of the Hon’ble National Green Tribunal (PB), New Delhi
in order dated 23-04-2019 in O.A. No. 606 of 2018 vide DEE Proc. No.
DEE/TNPCB/SPR/SWM/F. No. M-002/2020 dated 25-02-2020. The Commissioner,
Kancheepuram Municipality has been informed that as the local body has not complied
the directions issued by the Hon’ble NGT (PB), New Delhi necessary compensation will
be levied and also requested to furnish the status of compliance report immediately. If
no, reply is received, further action shall be initiated as directed by Hon’ble NGT (PB),
New Delhi order dated 02-07-2020 in OA No. 606 of 2018 vide T.O. letter
DEE/TNPCB/SPR/F. No. M-001/SWM /2020 dated 29-08-2020. As there is no reply
received, reminder letter were addressed to the Municipality with RPAD and requested
to furnish the compliance and status report before 15-12-2020 vide T.O. letter No.
DEE/TNPCF/SRP/F-M-001/SWM/2020 dated 30-11-2020. Till date the Kancheepuram
Municipality has not furnished any reply for the said show cause notice issued. Further

action will be initiated against the local body.

9) Possibility of converting these lakes into proposed birds sanctuary

The District Collector, Kancheepuram / the District Forest Officer, Chengalpattu
Division, Kancheepuram and the Superintending Engineer, Public Works Department
and Water Resources Departments have stated that the Vaiyavur and Nathapettai Lakes
are under the control of Public Works Department. Both the lakes are manmade for
irrigation purpose. The Vaiyavur and Nathapeetai lakes are contiguous and the excess
water of Nathapettai lake is passing to the Vaiyavur lake and subsequently drains into

other chain of lakes. The treated effluents generated from Kancheepuram town is being

11



treated and discharged into Nathapettai lake. There is no standing tree inside the lake to
support nesting of water birds but some of the trees present at the periphery of both the
lakes are useful for perching. The District Level Wetland Management Committee
meeting conducted on 11-01-2021 has also not recommended to covert the above two
lakes into a Bird Sanctuary (Copy of Minutes of the meeting of the District Level
Wetland Monitoring Committee, Kancheepuram District is enclosed as Annexure
IV). Hence there is no possibility of converting these lakes in to a Bird Sanctuary.

Overall comments of committee:-

Vaiyavur Lake:- This lake is under the control of Public Works Department. The
total extent of water spread area is 79.40 Ha. The total command area of 175.64 Ha is
under cultivation and the available stored water in the tank is barely enough to cater
the need of the crop water requirement to cultivate 176.64 Ha of agricultural land. The

tank will get empty quickly within one crop season (3 months).

Nathappetai Lake:- This lake is under the control of Public Works Department.
The total extent of water spread area is 180 Ha. This tank has 50 encroachments and
entire Kancheepuram municipal limit sewage is let into this tank through Manjal neer
vaikal out of which 20% alone is treated water from the STP, the remaining is un treated
and more over Kancheepuram municipal garbage dumping yard is placed in the
foreshore of this tank. Therefore, all the chemical hazards are mixed with tank water

and it is not fit for drinking purpose.

Further, the District Collector, Kancheepuram has stated that there are no
standing trees inside the said lakes to support nesting of water birds but some of the
trees present at the periphery of both the lakes are useful for perching. Mainly, the
aquatic birds visit the lakes for feeding, but the number of birds is very less and
conspicuous only during rainy season (October to January). Hence, there is no

possibility of converting the above said two lakes into a Bird Sanctuary.
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The above facts are submitted before the Hon’ble National Green Tribunal

for consideration.

Thiru. Syed MuzarsthiTAbbas, F 9—’,/;7//

Principal Chief Conservator of Forests
and Chief Wildlife Warden, Chennai

Z’-")

Thiru. A.V. Venkatachalam, L.F.S,, (Retd.)
Chairman,
Tamil Nadu Pollution Control Board,
Chennai.

Superintending Engineer,
Public Works Department, Water
Resource Department,
Palar Basin Circle, Chennai

oo =

Tmt.R.Maheswari, B.Com.,
The Commissioner,
Kanchipuram Special Grade Municipality
Kanchipuram.
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Dr. (Tmt) Jaya tA}a M. LF.S,,
Additional Principal Chief Conservator
of Forests and Member Secretary (i/c),
Tamil Nadu State Wetland Authority,
Chennai

Tmt. Magesm&ﬁ%ﬁﬁmar, L.A.S,,

District Collector,
Kancheepuram

AT
Thiru. K.S. Sathyamoorthy, 1.F.S,,

District Forest Officer,
Chengalpattu Division, Kancheepuram



ANNEXURE -1

Item No.l:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.246 of 2020 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Tribunal on its own motion
Suo Motu based on the news item in
Dinamani Newspaper, Chennai edition
Dt.02.11.2020, “Vaiyavur and Nathappettai
Lakes : Will become a bird sanctuary?”

‘ ...Applicant(s)
Versus

1) The Secretarv to Govt. of Tamil Nadu,
Department of Environment,

(‘rovt Secretanat Fort St. George,

Chennai, Tamil Nadu — 600 009.

2) The Principal Secretary to Govt,,
Phbﬁc Works Departmeént,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu — 600 009.

3) The Additional Chief Swfet'uv to Govt. of Tamil Nadu
Revenue and Dnaqter Management Department,
Govt. Secretariat, Fort St. George,

Chennai, Tamil Nadu - 600 009.

4) PCCF (Head of Forest Force)
Department of Forests
Panagal Maligai, Saidapet
Chennai - 600 0135.

5) The Chairman
Tamil Nadu Pollution Control Board,
No. 76, Anna Salai, Guindy,
Chennai, Tamil Nadu - 600 032.
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6) Tamil Nadu State Wetlands Authority,
Rep. by Member Secretary,
Panagal Maligai, Saidapet,
Chennai - 600 015.

7) The District Collector,
Kancheepuram District,
First Floor, Collectorate,
Kancheepuram — 631 501,

8) District Forest Officer,
Chengalpet Division,
5/9, Varadharaja Farms,
Vandavasi Road, Kancheepuram - 603 501.

9) The Commissioner,
Kanchipuram Special Grade Municipality,
Annai Indira Gandhi Salai,
Kanechipuram- 631 502,

(Suo Motu impleaded as additional 9% respondent as per
Order«lt.23.11.2020.)
...Respondent(s)

Date of hearing: 23.11.2020.

CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Suo Motu by Court.
For Respondent(s): Dr. V.R. Thirunarayanan for R1 to R4,
R6 to R8.

Sri. C. Kasirajan through
M/s. Meena for RS.

Sri. P. Srinivas for R9.
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ORDER

1. The above case has been Suo Motu registered by this Tribunal
on the basis of the newspaper report published in Dinamani

Daily, Chennai edition dated 02.11.2020, under the caption
“EDEULITERYT, BSHSUICUL DL GIGaT : LMDaSsT FJaRITeVULILD
Y&r? (Vaiyavur and Nathapettai Lakes: Will become a bird

sanctuary?).

5 in the newspaper report that th are two lakes

2.1t is a@
na% aivavur lake having a spread of over ﬁo acres and
th

Ni ttai lake having spread over an extent of 500 acres

tiveléy_’locatcd on the left and right side of t
B

I

w Rajakulam Vxlla;ge«)f ganclnpuram Dnsthct “
I

llegef;l in the -ne paper report*\'that

3. 1t fv ge is large

accu ulﬁlon o£ water ¢ S i ese two lakes
(

and it attra forengn ‘k'mgmhb erds in @‘ge rl!mber and they

are staying bac ere, though,@ not declared as a bird

d leading

sanctuary. It is also alleged in the newspaper report that birds
are building nest on the branch of the tress along the shores of
these two lakes and laying eggs and breeding there and if it is
properly maintained, it could be an another Vedanthangal Bird
sanctuary and the birds which are not able to stay back in

Vedanthangal Bird Sanctuary due to lack of water during
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summer, this area can be utilized for that purpose, if these lakes
are properly maintained.

. It is also mentioned in the report that these two lakes are full,
even during summer in the past 10 consecutive years making it
an attraction for migrant birds from different countries to come
and stay. It is also seen from the newspaper report that it is not
properly maintained and water hyacinth are growing and

further, there are large scale encroachments there and if this is
5 (

Maﬁ‘ gement) Rules, 2017, then it can be properly ﬁveloped. So
according to the newspaper report, it is necessary to remove the
chmé'nts and rcgulatc ]thc fishing by f fishe , prevent

We bcmg dlschar?ed m%o fhe lake and dnmpr waste in

thqﬁkes ‘and if such ‘measures are takCﬂ anWe lakes are

hande : artr\neht deelaring this as a
p—\ k

sanctuﬁ % declared water body, tl’é in future, it can be

converted into a@mzed bird Mary attracting large scale

nservation and

declared as a wetland under the Wetlands

€

migrant birds in addition to Vedhanthangal Bird Sanctuary in
the State of Tamil Nadu

. Since, the dispute area falls within the jurisdiction of
Kanchipuram Special Grade Municipality, we feel that the
Kanchipuram Special Grade Municipality represented by its

Commissioner, Kanchipuram has to be Suo Motu impleaded as
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additional 9" respondent. So, the Commissioner, Kancipuram
Special Grade Municipality is impleaded as additional 9t
respondent in this proceeding.

. The Registry is directed to carry out the amendment in the cause
title,

. When the matter came up for hearing today through Video
Conference for admission, Dr. V.R. Thirunarayanan, State

Government Advocate for National Green Tribunal, Southern

Zone ered appearance for respondents 6 to 8, Sri. C.

Kasirajan through M/s. Meena entered ap ce for Sth
respondent and Sri. P. Srinivas, entered ap e for the
nal.H'h respondent. 0, service is comple

l

. Cwmg t.hrough thef alléggtlons made in t.he newper report

w ar sat‘éﬁed tha\'*the arises a s;tbsta:kquesnon of
1

environ ’ requires t mt;erfé?en s Tribunal.
So, tlﬁ lS adn/nt\tfed?hﬂ U“

. Further, the na@f allcgationsw int'hc newspaper report
shows that it is a water bod_v which is expected to be protected
and if it is properly maintained, then it can be converted into a
known bird sanctuary. It is also having the characteristic of
water body as defined under the Wetlands (Conservation and

Management) Rules, on the basis of which the State Government
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should also take necessary steps to protect these water bodies
which in turn will improve the eco system.

10. In order to ascertain the possibilities and also whether the
allegations made in the newspaper report are correct or not and
also the possibility of converting these lakes into a proposed bird
sanctuary as desired by the reporter in the newspaper report, we
feel it appropriate to appoint a Joint Committee comprising of (1)
Principal Chief Conservator of Forests & Chief Wildlife Warden,
Chennai; (ﬂhe District Collector, Kanchipuram District, (3) the

Dimqmest Officer, Chengalpet Distx’ict,ﬁgnior Officer

e Tamil Nadu Wetland Authority as d

from ated by its

er Sébretary, Chcnnau,\ (5) a Scmol‘-Ofﬁ om Tamil

IW Pollg_tuon Control- B@rd ({I’NPCB) as. dcsWd by the
Chairman, ‘é[amxl Nadu olfi;tion ngii\‘;l oard, (6) the
S:y dmgﬂ;ngmee f Pu Works\Dep wj(l’WD) and
Watcﬁ v&cs 0rgaﬁnz£ﬁ0h7Wf£C?) of the kctivc area and

(7) a Senior Oﬂfc&pntcd by th@mmissioncr, Special Grade

Municipality, Kfmchipuran‘)' to inspect these two lakes in
question and ascertain the extent of lakes, the nature of
encroachments, if any and what are all the steps taken to
remove the encroachments, if any, whether any garbage is
dumped and sewage is discharged into these lakes and what is

the nature of lake and whether the allegations made in the
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report that it attracts more migrant birds for a longer period in
addition to staying back in Vedanthangal Bird Sanctuary and
whether it can be included in the notified water bodies as
required under the Wetlands (Conservation and Management)
Rules, 2010 & 2017 and if so, what are all the steps to be taken
for that purpose. The committee may also assess the water

quality of the lake and if the water is contaminated with

sewage / garbaFe, illegally dumped and discharged, then what are
all the eps to be taken to remedy the situ a!xo?
(TNPCB) is also

'I‘he Tamil Nadu Pollution Control Boar

aie d to ascertain as to whether the Solid Wa anagement

20 Ld‘ is strictly comphed with and if there 1 dumping

Wte or- ﬂlegal dlscha.rée‘af untrcatcd sewage i csc lakes,
th at eﬁ:e all the taken by thexﬁ,‘to a 1d uch things

and imp! menb;he So Was Manageme t les, 2016 in
strictoﬁ;ls thaf’ eﬁ‘aﬁd\mcorpo thmgs in the
report to Qilcd‘ ' v

12 The Public Works De-partment (PWD) & Water Resources

Organization (WRO) will be the nodal agency for co-ordination
and also for providing necessary logistics for this purpose.

13. The Registry is directed to communicate this order to the
members of the committee as well as to the official respondents

along with the amended cause title and gist of the Suo Motu
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proceeding immediately by e-mail so as to enable them to comply
with the direction and also to file their independent response
regarding the allegations made in the newspaper report.

14. In the mean time, the State Government of Tamil Nadu is
directed to submit their independent response regarding the fact
as to whether these lakes can be declared as a bird sanctuary
for attracting the migrant birds as a part of developing eco-

tourism in Kanchipuram District and the steps to be taken in

this #il They are also directed tgntion in their
indépendent response as to whether these lakes are included in

t kcted water body as on going through tlgm%; ations, the

h of&kc appears to be fallmg within tl“{mition of

\wld in Qhe above gles \ “

15. ﬁ R@strv 1s dm:c d to to communi(:ate rder by e-
mai gnst o’ﬁ;hc Suo Motu ccdmg an nc spaper report
to the ef ‘cretary State of T Amll Na snder the above

aspects and subﬁxcir views in aspect.

16. The committee as Qell as the official respondents are
directed to submit their report as well as independent response
as directed on or before 18.01.2021 by e-filing along with

necessary hardcopies to be produced as per Rules.
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17. For appearance of parties, filing of independent response

by the concerned department as directed and for consideration

of report, post on 18.01.2021.

................................... J.M.
(Justice K. Ramakrishnan)

*l W saibal Dasgupta
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S\rerenenT (U) stevm: 259 ) me: 14.07. 2011
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LSH 5.12.59 CoampsiE swrilss oenmen (3p) aemdl, rerm_d Hiarsn whHmn
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ANNEXURE - III

No. 76, MOUNT SALAI, GUINDY, W W\'PBs
N CHENNAI - 32. Nani
TEST REPORT e

- TCB87, F
% No Dec-1236 - Dec-1238/2020 - 2021/ Dated 18.12.2020

The District Environmental Engineer,
Tamil Nadu Pollution Control Board, Sriperumbudur

. 3 Numbers of NGT Sample quantity | Sealed and fastented in
Nature and number of samples ' Samples 25L 2.5 L polythene container

14.12.2020 Date the time of  [16.12.2020 at 10.30 AM
e : sample receipt at
e the lab

1 |inlet of STP - Untreated

wame and Address of the sender

Nate and time of sample

=zt of Collection 2 |Outlet of STP - Treated

3 |Nathapet Lake /-

Analysis Starting date . |16.12.2020 g’;ﬂﬁ; onate |18:12:2020
DEE Code No. MS-31/12 | MS-32/12 | MS-33/12
i Lab Code No. Unit Test Method
Dec-1536 | Dec-1537 | Dec-1538
Parameters
1 lpH@25°C Number| 6.77 7.14 7.91 |APHA 23rd Edn 2017, 4500 H+ B
2 |Total Suspended solids @ 105°C | mglL 48 46 38  |APHA 23rd Edn 2017, 2540 D
3 |Total Dissoved Solids @ 180°C mgiL 1546 1026 768  |APHA 23d Edn 2017, 2540-C
4 |Chloride as Cl mg/L 430 320 195  |APHA 23rd Edn 2017, 4500-CI B
5 |Sulphate as SO, mg/L 204 155 96 APHA 23rd E¢n 2017 4500-SO,-E
& |[ON & Grease mg/L <2 <2 <2  |APHA 23rd Edn 2017, 5520 -8
7 |BOD (3 days @ 27°C) mg/L 53 20 11 [153025- 1993, Reaft: 2009
- g |cop mgiL 280 144 40 |15 3025 (Part - 58), Reaff 2006
% |Dissolved Oxygen mg/L - — Nil APHA 23rd Edn 2017-4500-0C
10 |Fecal Coliform Tl 20 92 45  |APHA 2300 Edn 20170221 BE
11 [Total Coliform M| 1100 460 230  |APHA 23 Edn 20179221 BC

nate < BDL indicates Less that minimum detectable limit.

—MJ\\t\WIQ.&w G!Aw-l-; ~ l]l-l.- e .
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ANNEXURE -1V

5.4.616091.6579 /2020 / 61 wraulL Syt dEdeussiD,
&TEHdIYID WwrslLLD,
S ehdYyid.
mren:11.01.2021

el L gyl dggemevsu / wraulL Fyfled GCeOnesienid @ 10 sen el
smevenwuied 11.01.2021% Cadweim Whuaed 3.00 wenilwenaled ment Gumbm
amehdlyyd wreulL &y Hso Cueonedienio@ap District Level Wetland
Management Committee) salLgga pLagdma @Griyssi

SIFFTENEMT  (UsVEUENS) 61600155 SDHMIFSHLIOD MDD 6uenld (susmid 5)
gienm  Ban.23.05.20166  wy  SOHLIG  widey Ry Ml eflangs  Gup
2 _meundhasiul(heteng).  @e@Gupalsy  SUOLHTG  S0s  Wwassenwd  Gaweol]
SHMEVAUITHMD  WwHmD UmaHemn DJsH 2 wj sweusisel o midajsmrasand
Blunflésiul Hemeneny. oysmTens (Lsauema 6160113 &HMIFaHIe WHMILD IBISHSIEDM
(sueditd  5) BM6.20.09.2017681 L wisulL  oeneleomen #Y By GLDLTENI DG
(District Level Wetland Management Committee) o menss oyevem
Apidssiu (b ozeiug srehdlyrn wra' L osnallsoren &7 Blev GLOeOTERI Lo @D
2_(HEUTHSUULL F). Gusyd TFTeNsT  LsOeUsH®  616001.132  &DmMIFHIPE0  LOHIID
susN S Henm Hs.13.11.2019631 L @S E(peuTeig) wm Fyenwoiy GEuuiud Lg).

@sGHpalsd Tl DL FH  HMEEUT DUTHET  HEDEVEUTTHA|D,
wreul L suedl Ssvisued] 2 miideny GQeweonsngnseyd wHm D SHmm eeuev]sei
o _Uifiesjaoimaeyd Hlubisaiinl (Heiisisni.

sTehdlYgd wreulL Ssnelsomst AJHlevmsBsT GobuTBHeHupals gal LD
wreul L S b HmeveuT [/ wral L FIEe GsoTessnins @ (1p5Hme0auT  DiauiTHeis
smevenioulsd  wmeul L SLFAWT  Deues sl rEdsd meoLOupm  Gurg

dpaeniL 2 _mudaiser /| yHBldsen secha GComesiLeri.

1. omeulL 6ueT SsVI6U6VT, &TEhdILTLD

2. wreulL euheuTUl DIsVI6UsVT, &TEhdIYTH

3. HlL sieen], eags auenjadl (pseni, &mEhdlyrid

4. semareiiy Gurwreny / GowhHGuiBwiend, SPEIE BT euypmssd

WHHD  6ugsTe0 eumflud, &mEhdlygLp.

5.2 g6l QewnOurmwrsny (GUIT.L.&) BIasT DESTT IO, ST EhENTID

6.2 _sal Bus@GnT, Cuemym_ dssi, SmEhdyTd

7.2 g6l GrwhGurdwrery, Gsusniswieno GuIMUTWed Fysnm, BmEhdygid

8.gument BWHESGH BT, BB WHMID 2FENIoNL] FRUISHID, SHTEHFL|TD

g.omeul’ L SmmiFGped Guiiwreni, SWOWHETIH wre sLGUUTLE  eumfluib,

ST EHIYTLD.

Bhaml LHHe0 wirsul L susil ispeusol /| 2 miindsad Gaweo Wwireul L

#7 Wl Cuosomsmienod@uy GMHaD  Gupalsl  GewsturBden (@ nhaib
aleuT HHBHTiTbHe6N.
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pHSENID SV  eusnuungEnsusot /[ euenm o ulflsméasmiument,
Qasene oeuiseier sys e W25/46048 /2020 mmsin.24.12.202065 Lig &n@é’lqmi;:
wreul L, srehdlygn  sredan,  GQurgilusnidgenm &L GOUTC s 2 een
deigminic Geien 2 gilsenen /[ EIBUmIGET  LDENEUSBST  FJE0ITEOUILDT S
THmeUSHE e _ewiLnel anhHudsamss @Gmig ofdma Gamilwg GzmLiurs

Sl LGHFe0 aleundlasiulLg).

6. P . FIHIsUD &L (HOuTLigs
: FJHe0SHHe Gt 78 BB 9
616501 D _6N6N 5N

1 maauGulent. gl | Gun g nenildasmm
2 eneuwina i e | Gl g,j1uanild,a,6mm

Guh@iuIGatsn  Agfeomisen /[ gilasn  @ida  elaundds Hed
o mulenjaset @Bnhae egiea [/ rpHloomsst Biurtsen CuréassHHnHoTs  WwallsHean s
o _meumdasiulLg. (Manmade for Irrigation purpose) esimid, @hs gflsefisd
Brdnodermsd  oiHTeus  BHBHWBULL  gilsd  eumd oFHs  Fevenit  aufER
smauwneyT gfl enfwns urwihg wHpn GaTLiIba Bsy gisst aufwns Goedng
aen  Gafelgsrisel. @ns giflaefled BHens (OIMmSST gaid  Be0sH60  6ISTLSHTE0
UDEEUBST DIOTHInpW usd gHID Beveney eeimb Gafaldhstissi. WoHHwors
AmEE BT  UDMeUSST 2 _suedhdTd  aHEDSH  eeimid, LT L&D
GEDmEUTET  DisNeY UDeHeusCen  WwenpETeumBaTs WL B (iESCLrur (psed s
susnly) eubhd OFevasTes GHilueahama 6emID GHOHUEL(H esuT S5 THs.

Bipeamsoulsd GuH@MnI  (Geten gilesst [/ wFyBlaomsst (@GHbhE Gy
2_mulsiasaimLCu  eleundsstul Lfaug  Gu@bureoren @ 2 mnleniase
Guom@mIinI L R Hl60mI 61T UM 6enEUSHET FIJ6ITEOLLILOT S LD DM)EU B0 () 6331 L1631
F1HHWEBIMIBEN g Gevenev sie Qeflalhassen ongiusmLulsd Guwhuy 2 gilse
/ RYBEeOmIBET UMENEUHST FISUITEOWIOTS OTHM  @WeOndl 6isig  WwreulL  FJHeo
GoeTemInId G QUHIMBTS (PiYe] GFwwiurL ).

@mdHulsd  wraulL e St /o mudait  Gawed  men)

m%&tm @aGs wyahm.
WASILL Bu(heumul g;f\ DIV, =T Mq /s

DIVIUT, BT EHSFYTID QIVEE] @&mm,y GawmGurwireni, SIOHHEIH BT
ST (EhHF LD & QULPEIGHED DHMID UGS 60
sumflund, &mehdyrib.

\ N~

; GawmQumrpilwmeniy 2 _Lel | BwEHHT, 25 FuGumrmlwimsny,
(GUIT.L.&)) BIsUET D4HTT CuemgmFfmen, shehdyrd  Ceusnmewmieno GlLiTrilufwsd snm,
SIEOLOLILY, BT 6H I LD ‘P'( SMEhATID
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